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 MR,  CHAIRMAN:  The  question  is:

 “That  leave  be  granted  to  intro-

 duce  a  Bill  to  provide  for  the  ac-

 quisition  and  transfer  of  the  under-

 takings  of  Messrs,  National  Com-

 pany  Limited  with  a  view  to  secur-

 ing  the  proper  management  of  such

 undertakings  so  ag  to  subserve  the

 interests  of  the  general  public  by

 ensuring  the  continued  manufac-

 ture,  production  and  distribution  of

 articles  made  of  jute,  which  are

 essential  to  the  needs  of  the  econo-

 my  of  the  country  and  for  matters

 connected  therewith  oy  incidental

 thereto.”

 The  motion  was  adopted.

 SHR]  PRANAB  MUKHERJEE:  I

 introducet+  of  the  Bill.

 a

 STATEMENT  RE.  NATIONAL  COM-

 PANY  LIMITED  (ACQUISITION
 AND  TRANSFER  OF  UNDERTAK-

 INGS  ORDINANCE

 MR.  CHAIRMAN:  Item  No,  17-Shri

 Pranab  Mukherjee:

 THE  MINISTER  OF  COMMERCE
 AND  STELL  AND  MINES  (SHRI
 PRANAB  MUKHERJEE):

 I  beg  to  lay  on  the  Table  an  expla-

 natory  statement  (Hindi  ang  English
 versions)  giving  reasons  for  imme-
 diate  legislation  by  the  National

 Company  Limited  (Acquisition  and

 Transfer  of  Undertakings)  Ordinance,
 1980,

 14.24  hrs.

 ASSAM  STATE  LEGISLATURE

 (DELEGATION  OF  POWERS)  BILL*

 MR.  CHAIRMAN:  Item  No.  18—
 Shri  Yogendra  Makwana.
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AF-

 FAIRS  (SHRI  YOGENDRA  MAK-
 WANA):  I  beg  to  move  for  leave  to
 introduce  a  Bilj  to  confer  on  the
 President  the  power  of  the  legislature
 of  the  State  of  Assam  to  make  laws.

 MR.  CHAIRMAN:  Motion  moved:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  to  confer  on  the  Presi-
 dent  the  power  of  the  Legislature
 of  the  State  of  Assam  to  make
 lawsਂ

 SHRI  CHANDRAJIT  YADAV
 (Azamgarh):  Sir,  I  want  to  oppose
 the  introduction  of  this  Bill.  I  fail
 to  understand  why  this  most  unusual
 step  has  been  taken  by  the  Govern-
 ment.  For  s9  many  months  the
 Assembly  in  Assam  has  been  kept  in
 a  suspended  animation.  And  I  can
 understand  that  there  is  a  special
 Situation  prevailing  in  Assam.  So,  the
 elections  have  not  taken  place,  and

 the  Assembly  is  perhaps  not  in  a
 position  to  meet.  But  the  Parliament
 is  there.  This  Parliament  has  al-

 ready  passed  2  Votes  on  Account  for
 Assam.  This  step  by  the  Govern-
 ment  to  give  this  power  ty  the
 President  to  Legislate  on  behalf  of
 the  Legislature  of  Assim  is  most  un-
 usual,  This  is  agalus:  the  spirit  of  the
 Constitution.  I  dont  think  this  has
 happened  at  any  time.  The  President
 is  there,  and  he  has  been  jssuing  ordi-
 nancesg  in  extraordinary  situations.

 I  have  been  trying  to  look  into  the
 Constitution  to  see  what  can  be  the

 Provision  under  which  President  is

 being  given  power  by  this  House.

 The  only  Article  which  I  could

 identify--may  be  the  Law  Minister

 will  be  able  to  explain  to  me—is
 Article  70  of  the  Constitution,  which

 says:
 न

 “Parliament  May  make  such  pro-
 vision  as  it  thinks  fit  for  the  dis-

 charge  of  the  functions  of  the

 accent  er  A  ।ल्'
 4Introduced  with  the  recommendation  of  the  President.


